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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, HYDERAEBAD BEMCH
‘ AT HYDERZAPBAL:,

0.2 .No,792/1997.

-——

Dat&:-ZT--b—-1997.

- - - . o . o

Between:
s V.Yeszgiah, .o Appliceant.

anl.
. v :

1. Post Master CGenersl, Southern Region,

Kurncol.

Z. The Svperintendent, R.,M,S,, 2,G.Divisior,
Cuntakal 515 &01.

3. N,Babeji. .s Respondents,

Counsel for the arplicent: Smt. A, Anasvya.

r

Counsel for the respondents: sri ¥.Bhaskaras Rao.

CORAM:
HON'BLE SHRI R.RANGARAJAN, MEMEBER (A)

HON'BLE SHRT A.M.SIVA DAS, MEMBER (J) (ERNAKULAM EENCH)

JUDGHENT_
(per Hon'ble Sri R. Rangarajan,Member (3).

Heard Smt. A, Anasuya, tor the applicant and

Sri K.Bhaskara Rac for the respondents.

The appﬂicant was transferred from Kurnool

to Guntakei. He Was retaining the Stafi (uarter at

' Kurnock_  He filed 0.A.N0.103/97 Wherein he prayed

tor the waiver ot the market rent imposed cn him for

retention ot the staft quarter beyono the permissible

pericd ct two months i,.e,, 3=-1U--1YY6. It was

directea in tnat O,A., that the applicant is at liberty

)%




Annexure A-2 to the 0.4,
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dEted 24-4-1997,
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€ Lier waEteQ 3e=b==i9y7 .,
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to approach the concerned Authorities for waiver of ths
four times of the market rent if he 1s so advised after
1_-5--1997. In pursuance of that direction the

applicant filed 2 repregentation dated 16=-5--1997,

The amount to be recovered

from the applicant was informeé to him py the impugned
Ftter of Hespondént Ne.2, (Annexure 2.3 dated 3-6~1997
to thg C.A,) The: applicart now submits that he hes

submitted a represeéptation dated 16;-5—-1997 crrjecting

o the czlculation made in the impugned letter dated 3-6-1997,

This 0.2,, is filed to éet aside the impugnea
etter dated 3--6--1997 and direct the respondents to arcp
he ssz1d Proceedings fro@ collecting the amcunt trom the
a&piicant, for faking necessary action against Respondent -
No.3 tor his mals fiae intention and hérassmcmt méde
gainst the applicsnt and also for droping the disciplinary

proceecings irnitiated through Memc No. F/Postal Quarters/* .G,

The main grievance of the applicant in this

CLz., appears to be the recovery made by the impugnea

Hente, we direct the Respondent No.Z

b




to aispose ¢f his répresentation dated 16-«b-a19y7

it he hss submittcd such a represenfatign accoraing to

iew,

if so advised hay now sguliuit & representation for the

.
| 7%
-

1f, no representation is submitted, the applicant,

above relief to the 2nd respondent.

The 0.A.; is orderea accordingly at the

admission stage 1itself,

588.

A M,.SIVA DAS R.RANGARAJAN,
MEMPER (J) ‘ MEMBER (&)

Date: 27-«6--1997,

Dictated in open court.

s ——A

e

/

e

ol




e e R E

iz s mETae T

T e e e mp T T T e
X } . . . .- ) - ' > M ,&!

S G+ i o el i e st

e

|
h

ISR I

Cpr-tui '

#

L
Ty, -

S Poltmaster Ganmral, Soutsarn Region, xurqdoli

© e,

i
2% The Superintandent, R.m.s.. A.G.Diviaian, :
Guntakal. D0 UU SRR AU SO

.-l* ) |
rﬁﬂne capy to Nra.A.Anasuya Adveeata.CAT,Hderabad. T 1!

% one copy to Mr, x ‘Bhaskara Raa, Addn.cssc,ch.Hydarabad, |
Sﬁ 9na copy_to. D.R (A),CAT Hyderabad... : ‘

65 Ona duplicata cnpy.. o o : -

Al

. .
D o |
r '
3 i
¥
- ? .
! H 1 "F-.
¥ : :
; i ,
. . t

LT

YLKR B |

) i
. [
i j
a] :
1 i
N L]
I : |
r ) H
: i =
AN ‘il
1. ;




N P T
EEE TENE AR

Y

PR

@

e T

SYSCS U

TYPED BY .
COMPARED BY.

IN THE CENTRAL AUNINISTRAmeE;TﬂlsUNAL'

b}

. CHECKED" &Y -
= Aﬁpnonsc BY

HYDERABAD

AND

A L/RA/CA N

B .IJ

R

/
P,
-',"‘ -‘
nd Interim.’directions ‘
isposed of with" directions,
d qu-default
gjected, -
to c¢astsy .
N If'Cqurt;.

b .

¢ AdRitted a

YLKR

A Aol FI2f

! vl ¥ 2taat 1

.1}

" Beayal Adzjsnetve Tribenal
ﬁﬁﬂ{ﬂﬁﬁ?éftﬁ

~i16 JuL 1991

@nmmwwmﬁa f
Hymzmnna BENCH ;5

i bt

3






